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Heard Mr.B.K.Sharrna learned 

counsel on behalf of the applicant 

and also Mr.$.Sarrna, assisted by Mr.B.C. 
Das Jearned counsel for the respondents 

Application is admitted. Issue 
notice on the respondents to show cause 

as to why the interim order NO.N )_.8/96. 
NVS(pers) dated 8.8.2001 (Annexure 9) 
repatriating the applicant in his parent 
department shall not be suspended. 

Returnable by 2 weeks. Mr.Sharma accepts 

notice on behalf of Respondents No. 1 to 

S. List on 11.9.01 for orders. 

In the meantime, the operation of 

the impugned order dated 8.8.2001 shall 

remain suspended. 

Member 	 Vice-Chairman 



I 
Notes of the Registry 	Date 	 Order of the Tribunal 

1119,01 	 List again on 11/10/01 to enable the 

respondents-to file written statements 

* 	 In the meantime 1  interim order dated 
20.8.01 shall continue until further order, 

li 	b1&9, 

- 	 C 
b 	 member 	 iice-hairman 

mb 

	

ii.io.o: 	List on 12.11.01 to enable the 

	

jQ 	
respondents to file written statement. 

I 
Member 	 Vice-Chairman 

' pg 

	

15.11.0 	Heard Mr.B.C.Das, learned counsel 

4 	 for the rpQUdflt4r.Das, stated that 
the written statement -4n this 0.A* yet 
to file and sought for time to file 

\A 	 written statement. Also heard Mr.U.K. 
' 	 Nair, learned counsel for the applicant. 

Prayer for adjounrraent is allowed. 
-' 	

List on 20/12/01 for hearing. 

Member 	 Vice-chairman 
-' 	, 	' 	t 	 •'th 	 : 

' 	•- 

 

	

20.12.01 	j 	It hs been stated by Mr.U.K.Nair. 

	

- 	.-leárned counsel for the applicant that 

	

• 	hehas received some relief in the 
matter zind heniy not have presd the 
petition. Acord1ngly, he seeks some 
time to obain instructions. prar is 

--. 	allowed. 
- 	List on 22.1.2002 for hearing. 

	

• 	 Member 	 -vice-Chairman 

	

mb 	' 

	

22.1,02 	List on 11.2.2002 on the prar 
- 
4 	

Sri B.C.Das, learned counsel for the 

- 	 respondents t enable him t0 obtain 

- .---- 	 instructions. 

	

• 	 - 	 - 

- 	 ' 

member 	 Vice- chairman 
mb 



O.A. No. 323 of 2301 

Note,b of the Registry 	Date 	 Order of the Tribunal 

11.2.02 e 	heard Mj35 U.Da, learned 

:counsel for the applicant and also 

Mr. B.C.Das, learned counsel for 

the respondents. 

It has been stated by Miss 2d77 	
U,Das, learned counsel appearing 

on behalf of M. .K.$harrna, lear-

ned Sr. Counsel and Mr. S.Sarrna, 

• learned counsel for the applicant 

that instruction was received 
-• 	

from the applicant not to press 

the application. Considering the 

facts and circumstances of the 
case 1  the applicantion stands 

dismissed on withdrawal. 

Meiber 	 VjceChajrman 
mb 
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THE CENTRAL ADMINXSTRATXVE rRIBUNAL: GUWAHATI BENCH 

GUWAHATI 	 p 

O.A. No, 	of 2øi 

BETWEEN 

Shri C.K.P. Naidu, sn of Shri C.B.,K. 
Naidu, presently working as Principal, 
Jawahar NavodayaVidya].aya, KOki'ajhar.. 

AND 

1 The Union of India, represented by 
the Secretary to the Government of 
India, Ministry ,  of Human Resource 
I)eveiopment, New Delhi. 

2.. The Navodaya Vidyaiaya Samiti, A-39, 
Kailash Colony, New Delhi-49 1  
represented by its Chairman.. 

The Director, Navodaya Vidyalaya A-
39, Kailash Colony, New Delhi--'48. 

4.. The Deputy Director (P&E), Navodaya 
Vidyalaya Samiti, A-39, Kailash 
Colony, NewDelhj-48, 

The 	Deputy 	Director, 	Navodaya 
Vidyalaya 	Samiti, A-39, •Kaiiash 
Colony, 	New 	Doihi-48, 	Re1onal 
Office, ShillonQ. 

6.. The Director of School EducatiOn, 
Government of Arunacha]. Pradésh, 
NaharlaQan, Arunachal Pradesh, 

1.. PARTICULARS. OF '  THE - i. ORDER. AGAINST 	WHICH •. THE •APPLItATION IS MADE 	, 	. 	.. . 

This application is directed aajnst istaflce of office 

thrder under Memo No.. FNO..ND - 8/96NVS(Pers) dated 8..8..2301 

p eeking to repatriate the Applicant to his parent department 



without first considering his case for absorption as per the 

provisions of the Navadaya Vidyalaya Samiti Recruitment 

(Revised) Rules 1995 as amended. 

2. JURISDICTION OF THE TRIBUNAL 

The Applicant declares that the subjectmatter of the 

application is within the jurisdictiOn of this Hon ble 

Tribunal. 

. : f3...LIMITAT .ION : 

The Applicaht further declares that the application is 

filed within the limitation period prescribed under Section 

21 of the Administrative Tribunals Act, 1985. 

4. FACTS OF THECASE: 

	

4.1 	That the Applicant is a citien of India Ind is in 

connection with his work presentlyresiding at Kokrajhar and 

as such, he is entitled to all the riht, piotections and 

privileges guaranteed under. the Constitution of India. 

	

4.2 	Tht the Applicant haby way of this application 

I raised a grievance against the action on the part of the 

authorities: of the samiti in issuing office order dated 

8.8.2001 seeking to repatriate him to his parent department 4  

without firt considering his case for absorption as per the 

provisions of the Recruitment Rules, 1995. The Applicant has 

already appeared in a selection held for recruitment for the 

post of Principal on  direct recruitment basis and the result 

of which has been withheld pendiriq.disposal of an OA filed 

by him before this Honhle Tribunal, Poised thus the action 

on the part of the authorities of the samiti in proceed in 

I to repatriate the Applicant, withoul first consIdering his 



:case for absorption under the Recruitment Rules holding the 

Hfield and/or waiting for the disposal of the OA filed by the 

Applicant, has adversely effected the interest of the 

Applicant Left with no other alternative the Applicant has 

by way of this application come under the protective hands 

of Your Lordships praying foP redressal of his grievances. 

4.3 	That theApplicant while working a;Seior Teacher in 

Government H.S.School, Roing D4--Dibang Valley, Arunachal 

iPradesh applied for appointment as Principal, 	Jawahar 

Javodaya Vidyalaya on deputation basis and 	thereafter 

•ppeared in a selection held for the same. On beinqselected 

he Applicant was vide letter dated 2e14.96 	offered 

ppointment as Principal in Navodaya Vidyalaya Samiti on 

transfer on deputation basis The Applicant accepting the 

offer held out to him joined as Principal, JNV, Kokrajhar. 

A copy of the letter dated 281196 is annexed as 

Annexure-1 	- 

• 4.4 Thatas per the terms and conditions of the appointment 

Jett;er 	issued to the Applicant, his appointment 	was 

• 	nitiaily for a period of two years which was extendaie.for 

further period upto four years by giving extensions on 

yearly basis. In the year 1999 on completion of the initial 

eriod of appointment the Applicant was grantd further 

extension till the end of 1999. Thereafter in view of the 

e.ceUent works being done by the Applicant he was granted 

frther extension till the end of 2000. The Applicant Since 

the date of his initial appointment in the samiti has been 

discharging the responsibilities entrusted to him to the 



best of his ability and without blemish to any quarter. 

4.5 	That in view of the excellent works being done by the 

Applicant a proposal was mooted for his permanent absorption 

I in the samiti The Respondent No. 3 in response to such 

proposal, vide his letter dated 4.8.2000 intimated the 

:1 Chairman, JNV, Kokraihar, that as there was no provisions 

for absorption in the samiti it would not be feasible to 

absorb the Applicant permanently. It was also observed that 

the Applicant may apply for the Principal as and when the 

same is advertised for appointment on direct recruitment 

basis, . . . 

H 	Copy of the letter dated 4.8.2000 is annexed as 

1 	Annexure-2, 	. . 

• 	4.6 	That the Applicant statesthat the samiti vide an 

tadvertisement which. appeared in the issue dated 11-17th, 

Novembor, 2000 of the t 1 Employnent News's invited application 

fDr filling up of the post of Principals on direct 

recruitment basis for the Navodaya Vidyaiaya's spread all 

over the country. The Applicant in pursuance to the Said. 

ladvertisement applied for the said post through proper• 

Lhannel and the application of the Applicant was forwarded 

!by the competent authority to the Respondent No, 2 $amiti. 

A copy of the said advertisement is annexed: as 

4.7 	That even after lapse of considerable.tirne 	when: no 

all letters was issued to the Applicant for appearing in 

the selection scheduled • in 'pursuance to the Ahnexure-3: 



I 
H 

advertisement, 	the Applicant approached 	this 	Hon'ble 

mnal by way of an application being OA No.96/2001 making 

I a grievance against the arbitrary and illegal action on the  

•  part of the authorities in not allOwing him to appear in the 

said interview and therebydenying him an opportunity for 

being appointed as Principal on regular basis in the Samiti. 

This Hon'ble Tribunal upon hearing the parties was pleased 

•vide its order dated 7.3.2001 to admit the application with 

a further direction to the Respondents to allow 	the 

• 	Applicant to appear in the interview for recruitent for the 

post of Principal Navodaya Vidyaiaya. 

A copy of the order dated 7.3.2001 is •annexed as 

Ar ineX ure-4. 

- 4.8 That the Applicant states that as per directionof this 

•Hon'bie Tribunal he appeared in the selection held in 

pursuance to the Arinexure3 advertisement and tb the best of 

hi knowledge he has being selected therein The results of 

the said selection, as far as it concerns the Applicant has  

•  been withheld as per directions passed by this Hon'ble 

Tribunal, The said OA preferred by the Applicant, is pending 

disposal before this Hon'ble Tribunal. 

4.9 • That the Applicant states that when the period of 

ii extension of his deputation was about to come to an end, he 

was directed by the authorities to continue for another year 

i.e. for the fifth year. In this connection the Respondent 

No, 4 vide his letter dated 9.11.2000 took up the matter of 

further extension of 	the period of 	deputation of the 

Applitant with the Samiti, with the Respondent No, 6 In the 



• 	said letter :it was inter-aija stated that the Samiti was 

• •:t facino hardships in getting suitable candidates for the post 

Jof Principal and as the Applicant was dthrig gobd work 

ithroughout, his leaving the school wOuld he detrimental to 

I the interest of the students as well as the Samiti It was 
also stated that if during the period Applicant was not 

absorbed in the samiti he would be repatpiatd, The said 

letter was followed by letter dated 13.120000 wherein also 

Ithe Respondent No, 6 was requeted to allw the Applicant. to 

• 	continue with the Samiti till the end of December, 2001. 

Copies of the letters dated 911,2000 and 112,2003 

are annexed as 	nurez5respectiveiy 

.10 That the Applicant statesthat the Respondent No 	2 1  

• 

	

	;arniti has formulated Rules for r'agulating the method of 

ecruitment to the Posts in Navodaya Vidyalaya Samiti, The 

.aid Rules are called the "Navodaya Vidyalaya 	Samiti 

ecruitment (Reiised) Rules, 1995 	As per the provisions of 

• 	the 	said 	Rules any deputationist 	seeking 	permanent 

employment in the Samiti will have to apply for direct 

ecruitment as per the provisions of the said Rules. There 

was no provision for absorption of the services of a 

deputatjonist under the said Rules,. It was precisely for 

this reason that when proposals were mooted for absorption 

the 	Applicant's in the Samiti 	permanently, 	the 

Lthorities had expressed their helplessness in ahsrting 

tIie Applicant. 

A • copy of the said Rules of 1993 is • annexed as 

&exu re-7. 
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4.11 That the Applicant states that the bar imposed under 

JI the Rules excluding absorption of deputationist had 

prevented the authorities from considering the case of the 

Applicant for absorption on permanent basis, inspite of the 

•  fact that his services were very much required by the 

Sarniti. The Samiti vide notification issued urder' memo No. 

F.N01-/95-NVS(Admn.) dated 21.6.2001 amended Clause 2(iii): 

of the said Rules and the same at present reads as follows: 

Persons working on deputation for atleast 02 years on a 

post in the Samiti may he considered forpermanent 

absorpti on .0 

• 	A copy of the notification, dated 21.6.2000 is annexed 

as Annexure-B. 

4.12 That the Applicants states that pursuant to issuance of 

the Annexure-8 notification the hurdle eistin on the path 

1 of the authorities towards considering the case of the 

.4  Applicant for absorption on permanent bais in the Samiti 

has been removed. As such the case of the Applicant can now 

be considered for absorption as per provisions of the 

Recruitment Rules. Further pursuant to the issuance of the 

said Notification a right has accrued to the Applicant for 

having his case considered for absorption on permanent basis 

in the Samiti. 

That as per Clause 2(iii) of the Recruitment Rules as. 

	

it stands after amendment, the minimum requisite period for 	. 

1 	consiaerataon OT 	cases at deputationist for permanent 

absorption 	is two years and the Applicant having by • now 



completed nearly i years of dedicated and sincere service in 

the Samiti, his caseis required to be considered as per the 

provisions of the Recruitment Rules , for absorption on 

permanent basis. 

4.14 That the Applicant states that he was 	shocked and 

surprised to come across an office order dated 8.8.2001 

issued by the Respondent No. 3, repatriating the services 

of the Applicant to his parent department purportedly on 

administrative ground as per request made by the Respondent 

No. 6.. The said office order has been issued without first 

considering the case of the Applicant for absorption on 

permanentbasis in the Samiti and/or without waiting for the 

outcome of the application being CiA No. 96/2001 pending 

disposal before this Hon'hie Tribunal. 

copy of the office order dated 8.8.2001 is annexed 

as Annexure-9. 

4.15 	That the Applicant states that in the interview held 

in pursuance to the Annexure-3 advertisement, he 	had 

successfully answered the question posed to him by the 

members of the board and this coupled with his educational 

qualification and experience he is confident that his case 

has been recommended for appointment as Principal in the 

Samiti.. Further the Applicant has valid reasons to believe 

that the application being OA No.. 98/2000 would be decided 

in his favour by this Hon ble Tribunal.. Poised thus the 

impugned order dated 8.8.2001, if implemented would 

frustrate the claim of the Applicant for appointment as 

Principal on regular basis in the Samiti . The impugned 
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order has been issued contrary to the promises held out by 

the Respondents and the same is with the view to render the 

application being OA No96/2001 filed by the Applicant 

infructuous 

4.16 	That in addition to his right ofbeing appointed on 

regular basis in the Samiti as per the results of the 

interview held in pursuance to the Annexure-3 advertisement, 

the Applicants c:ase is also required to the considered for 

absorption on permanent basis as per,  the provisions of 

Clause 2(jji) of the said Rules. The issuance of the 

impugned order dated 8.82001 without first considering the 

case of the Applicant for absorption on permanent basis has 

the effect of depriving the Applicant of his rights under 

the provisions of the said Rules for appointment 	on 

permanent basis 	The impugned order has been issued only 

with a view to frustrate the claim of the Applicant for 

consideration of his case as per the provisions of the said 

Rules 

4.17 	That the Applicant submits that as and when the 

question of extension of his deputation arose the 

authorities of the Samiti had projected him as an able and 

efficient official and had stated his services to be 

indispensable, but when the question of absorption of his 

services in the Samiti arose, the same authOrities ignoring 

the said stand taken by them, have proceeded to issue orders 

repatriating the services of the Applicant to his parent 

department without even affording an opportunity to the 

Applicant for having his case considered for,  absorption of 



his services in the Samiti. The authorities of the Samiti 

cannot be allowed to approbate and reprobate in the same 

breath. 

4.18 	That it is the cardinal principles of 	service 

Jurisprudence that when the Rules governing the services of 

the employees concerned provide for' consideration of case of 

deputationist for appointment on permanent basis, before 

repatriating the deputationist concerned his case must 

necessarily he considered for absorption. As such the 

Applicant who possesses all the required qualifications for 

appointment as Principal in the Samiti must necessarily he 

considered as per provisions of the Rules for absrption in 

the Samiti on permanent basis before issuing orders 

repatriating him to his parent department. 

• 4.19 That the impugned order dated 8.8.24301 has been stated 

to have issued as per the request made by the Respondent No. 

6 vide his letter dated 17.7.2001. The Applicant on receipt 

of the impugned order dated 8.8.2001 contacted the Education 

Department, Arunachal Pradesh and eriquired as to the reason 

necessiating issuance of the letter dated 17.7.2001 and he 

was given to understand that as the Samiti had not taken any 

decision regarding absorption of the services of 	the 

Applicant, the 	Respondent No. 6 was facing problem in 

filling up the vacancy caused by the Applicant going on 

deputation to the Samiti. The Applicant was further given to 

understand that in the event he is absorbed in the 8amiti 

the Government of Arunachal pradesh would have no objection 

to the same and their anxiety is confined only to a speedy 

I. decision in the matter. It has also been gathered by the 
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Applicant that in the said letter dated 1772031 the 

1 Respondent No 6 had requested for repatriation of the  

Applicant only in the event he is not absorbed in the 

Safniti. 

4.20 That the Respondents having utlised the services of the 

Applicant for more than 4 years they cannot deprive him of 

i
t an opportunity of being appointed as Principal on regular 

basis The Respondents who are model employees ought not io 

have adopted such a rigid attitude against a person who 

according to their own version had discharged his duties to 

the satisfaction of one and all. The Respondents cannot be 

allowed to reprobate and approbate at the same timed 

4.21 	That in view of the facts and circumstances stated 

above it is a fit case wherein Your Lordships would be 

pleased to interfere and he pleased to set aside the 

impugned order dated 6.8.2001 and direct the Respondents: to 

consider the case of the Applicant for absorption in the 

Samiti as per the provisions of the said Rules. 

4.22 That the Applicant states that it is a fit case wherein 

Your Lordships would he pleased to pass an interim order as 

has been prayed for, failing which the Appiicaht stands to 

face irreparable lass and injury. 

4.23 That the Applicant states that in the event this 

Hon ble Tribunal is pleased to pass an interim direction as 

has been prayed for the balance of convenience of would be 

maintained in favour of the Applicant, inasmuch as the 
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n 	 • i 	impugned order dated 8.8.2001 is yet to be givers effect to 

and the Applicant is continuinq as the Principal, NVS, 

Kokrajhar. The mandatory audit as directed to be conducted 

in the impugned order dated 8.8.2001 is yet to be conducted 

and the Applicant would be released only after completion of 

the said mandatory audit. 

424 •Thatthis application has been fil ed bonafide and to 

secure the ends of justice. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS : 

5.1 For that the action an the part of the authorities of 

the.Samiti in issuinQ the Annexure-9 order dated 8.8.2001 is 

per--se illegal, arbitrary and discriminatory, 

5.2. For that 	it being the case of the 	authorities 

throughout that the Applicant could not be absorbed in the 

Samitiinspite of the excellent works being done by him due 

to the bar imposed by the Recruitment Rules, the Rules 

having 	been 	amended and 	:provision 	made 	therein for. 

absorption 	of 	the 	services of 	the 	deputat- ionist, the 

impugned 	order 	could not have been 	issued 	without 	first 

considering the case of the Applicant for absorption. 

5.3 For that 	the Government of Arunachal Pradesh haying all 

along 	been asking the authorities of the Samiti to 	take a 

decision 	as 	regards absorption of the 	Applicant 	Ind to 

I repatriate 	him 	only in the event 	his 	services 	are not 

absorbed 	in 	the Samiti, the authorities of 	the Samiti 	ought. 

not to have acted on the request made by the Respondent No 

J i 6 	on 	piecemeal basis without considering the case 	of the 
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Applicant for absorption in the Samiti permanently. 

5.4 For that consideration of the case for absorption of 

deputationist completing two years service in the Samiti 

having been provided for under the Service Rules, the case 

of the Applicant who has by now completed nearly 5 years of 

service in the Samiti ought to have been considered for 

absorption in the Samiti on permanent basis. 

5.5 	For that the Respondent No. 6 having all along stated 

that the Government of -Arunachal pradesh would raise no 

objection in the event the Applicant is absorbed on 

permanent basis, the action on the part of the authorities 

of the Samiti in issuing the Annexure-9 order dated 8.8.2001 

is illegal, arbitrary and discriminatory and the same is 

• 	:- liable to be set aside and quashed. 

5.6 For that the Applicant who possesses all the requisite 

qualifications for appointment as Principal on regular basis 

ought to have been given an opportunity for appointment as 

Principal on regular basis and the action on the part of the 

authorities in denying the same has violated the provisions 

• 

	

	of Article 14 and 16 of the Constitution of India, in 

addition to violating the principles of natural justice. 

5.7 Forthat in any view of the matter the impugned order 

dated E3.E3.2001 is not sustainable and the same is liable to 

be set aside and quashed 

The Applicant craves leave of this Hon ble Tribunal to 

advance additional grounds at the time of hearing of the 

case. 

1-1 
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6. DETAILS. OF REMEDIES EXHAUSTED 

The Applicant declares that he has no other alternative 

and efficacious remedy except by way of filing 	this 

appi ication 

L •4 7 MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY OTHER. 

COURT: 

The 	Applicant 	further declares that 	no 	other 

application, writ petition or suit in respect of the subject 

matter of the instant application is filed before any other 

Court, Authority or any other Fiench of the Hon ble Tribunal 

nor any such application, writ petition or suit is pending 

before any of them. 

• 8. RELIEFS SOUGHT FOR : 

Under the facts and circumstances itated above:, the 

H Applicant prays that this application be admitted, records 

be called for and notice be issued to the Respondents to 

show cause as to why the reliefs sought for in this 

application should not he granted and upon hearing the 

parties and on perusal of the records, be pleased to grant 

the following reliefs : 

81 To set aside and quash the impuned Ahnexure-9:. order 

.1 dated 882001 

8.2 To direct the authorities of the Respondent No.2 Samiti 

i to take action towards permanent absorption of the Applicant 
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in the Samiti with retrospective effect and with all 

LI consequential benefits. 	 . 

8.3 Cost of the application. 

8..4 Any other relief/reliefs that the Applicant is entitled 

to in the facts and circumstances of the case 

9ipINTERiM ORDER:PRAVED FOR : 

Under the facts and ciPcumstancs of thV case, the 

ifpPiicant prays that Your LOrdships would be pleasedrto stay. 

he effect and operatioiiof the Annexure-9 order dated 

8.2001 with a further direction to allow the Applicant to 

ontinue as the Principal 9  JNV, Kokrajhar and/or be pleased 

to pass such further order/order as Your Lordships may deem 

it and proper. 

The applicatianis filed throuQh Advcate. 

PARTICULAR9OFTHELP.O.:. 

• 0 	I.P.D.No. • 
iiL 	Date 	. 
i ii) Payable at 	f3uwahati 

12 1  ISTO_ jRE : • 

A rL stated in the Index 

1 	 Verification.... : 
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I, Shri C.K.P.Naidu, aged about 48 years, son of Shri 

CEK ••Naidu the Applicant, do hereby solemnly affirm and 

verify 	that 	the 	statements 	made 	in 	paragraphs 

are true to my knowledge 

those made in paragraph,4//1are true. to my 

• infrmation derived from records and the rests are my humble 

ubmissions before the Hon'ble Tribunal5 

• 	
And I sign this verification on this the Lj. th day of 

• August 2001. .. 	. 	• 	. 	. . 	. 	 . 	.. 	 . 

4P 
CC3<' F. (Vd€t) 
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'tJAVAM 

NAVOUMA VUYALAYA VAMItI i•' 

(An AmoflomOu OrQv'lOfl 

tRinifl nosourev  t.vIoçrnofl  

Dopsitrnint of FduC.tfofl) 

A.3, P.MH COOMY1 NEW 0L 1`1 1.11004 V 

- 	. 	 - 
- 

/tr'thr 	1)!?T 	r!1U f41rt 

t f.ft.joo4o 

'7- 
P40. 	

F,NO. PFUN/APPT/DI' 96/Nt)S(PE1-(.1 

wcii BTEfl. 

November 28 1 996  

To 
The Dr ttrec ,tor @ of PtbUC InstruotL°nn 
Dibang VaUmy Ditriot. Anint, 
Canp'ROiflg. Aunacht Prdesh. 

Bubiuct I O4før of appointment to the p&t of Principal in 

Navoday* Vidya1tYi 9miti an trmnfor on døputU0fl 

Si r, 

I rn dirc?ct&d t.o inform OU tht oi the hin' ' of the r*orn 
CDmmto 

m€ndt't ion' 	 f 	 the 	 i o t ton  

Mr tcie 

of 	your 	rQ11.1O'' 	becr, 	oiocit(i for ;1 pr,OtritfiOH t 	tt 
 on 

ptt 0+ 	rnc 1 ps 	n r4..'o1/F Vy 	 . on 	r 	fer 

sputUofl bi* 	 1rt of py of F 	 12-401 

	

The appw.ntrflf?rlt 	
I he on t.rar,f!r on deputtinfl hst 	fcr 

period of two years r the +ir!-t ir,t5tMflc. H/Sh will 	1co b 

L1 	to dr 	trr 	 th.'r 	I lr;n 	 t 	the 	ritw 
t.t)  

dm!ible 	ub3ec I tn the cnrith fjr,n 1id down in Lhi uI 	mc 

Ordr ovorrtflc1 t.hr, rrt of uh 	
11rj rIF 	in force es mncled 

fron 	t.tur to t_int 	ft 	)efrlr&4I lrrm arid conc ttcn' Of 	deput 

lion or fore3.gfl 	erV3.0 	re r,rcCi. 

Ihe other,  terrn And coru1tt).Cjflt'. v( thw m ppcoxntnient w II bc 	i 

) 	
The Appointment will be on purely on tran5fer on 

depLtAtitrI 

	

otcYeAr 	terh1 

four yeir hy oinc1 c 	niEEF 	 time, in 

dput j,. tI on 	pipriori W1V te cr t i. \ r.'d or rntrflrff(l , 	t rc 	ci 

r. rtI at I.'n 	Cf t.hI) i"onivie L#311 io ('Us t hIv' 1 tv via thow t 	iWI I '' 

rIflbc'n 	or riot c '. N 	rtflCrie 11 L ,iorpt.ioi 	qur muFuJ 	.ø 

	

nc nhn t 	whi 	o r' on t rri frrr no 	c4p1UttLLtI 	O A (.2 
the 
Those who de.r4 	

recrutf(ion 	Sn 	vociV 	Vidy- 

)4aya Sam3.ti c,hcjuId ippIy for ilirect rocrU.tf1 	t ci 	nd when 

the vaCflC 	jre 	.rtti by NVS. Further, 	t i 	cIrt 

fred that th date of 	suo + the letter 	of ,ppcJintmer1t 

rd th. i&'t of irl,rixna he Srmit  on denUttiOt1 will not 

.4 	 Roing O4-Diban Vatley, At'.Pi($I. 

Ii 
1 

.4' 4 

kill N Lc  



b 

'4  

Th 	ppctnimr;i. 	ii 	h 	r: 	t 	tt 	condition that 
I 1fii 	4.I. 3. i b 	pt by hi /her 	parent 	rrEntIClr 

4or thr. 	priod (D{- deoul t.or/c teilrlPd C1epUtEtiOn 	on the 

ot t heAd by h.m/rr 	tn the o1?in c&t ion ihere h/ho i 

	

r)r,?evI.1 y wor 1 iruj 	onh 	hE/ 	w.t 1 1 b 	t&kor 	 on or 

before the etpiry of dputt.iort - or €xtended period of 'dipu 
ttton. 

Pay whtio en-i do-puti*ticirl will ba qmvtirh0CJ in 	zcordatlt (2 with 
the instructions :ont.tned in the Mir,itr, of Finance 0.11. 
o.'lW24)Eiii116 	dated 4th Ma'.'. i9t As arlier.dCd Front time 

to i:iir.r.. 

He/0-te will have th+p onti on t:' d - iw ht/hr crade pv p1u 

	

d.tttor ditty a I own.n trl rer 	cr, with th 	prvh.t i 

mi e f, 	cir to iii 	thr' pay 	. 	. rt-r t. s I e o f,  p'y 	of 

	

pOl' jr tht-i 3ni t.i. 	ut:j ect to ttr 	1rt:rLtttir)fl/ retrict.iort 

ihc*d 	t rt 	tt.t'i 	Uepar tmen t 	t 	Per' vorine I 	and 	Trir jnQ 

0 .M. r1ct./,/)/H3-4it. • • pa',- 	 1 	. I1?1 

	

. )d 't 'd 	 :nd Department 

of Pronnèl- and Administrative keform 	0.M.No./4.84 

Et t (rit) ditd 26,12.1904. 	The optxrr wil 1 hc4ve to be 

e>ter'L.iS(?d w thin one month from ti -to date of 	orinc) . 	tJptior 

onct' 	tercitod will he fin1. 

) 	H/h 	will lav to cwbtni t t he L'C and Re I .evinci. Orders in 

or iqina I from hi t /her parent o-rtaniMtiofl in the precr ihed 

	

ft;• 	prcr+orma to this 4+ct • (Profrirma ic &rtc 1oPd) 
V 

If Any r1: I ArA t i on t'j.LVCIl or 	formation furnished by hicn/hE 

j•' oft ei 	bc in +;A I  r4 0 or' I + hfffl 	I ' found to hv' 	wilful l 

re'id 	arw m,r,r ii I / I nft,•,' rtr.,tr.l ,  nr' H 16/HER S VXCE9 	ARE 

NUT FOUND SAT18FACTOY or other ie dLrinq hi/hflr tni' 	o 

on 

 

	

in tht 	iamj.t j 	h/hnr 	vtes 	1 	i'.O 	OI 

repa&rited to hu/her parent orq.mi Uor without s{?ntflc. 
any reaor/crUUrtd or notice. 

Other .r.onditlon 	of er'vire will be qovrned by mnle''ant 
• - 	 - 	FuIo 	rcI 1Jrdir 	n forcQ in th* - . ui1 t 	. 	mnci*d 	r-o.'n bm 

' 	to 'timt. 	 - 

viii ) rhuh the pr - eseiit prti nc will he as undor, hut subi act to 

r, 1c12rlc os f worL E/H I'c3 L rE4LE IC) bE POSTED ANYWHERE. 

IN INDI A durinri the period of c1put ti or' in t he Samitt. 

NAME (IF I'HE V)YiLAA -: 

DIS1RICr t 

TA'fEz 	Mt;8t 
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11 is rutj tfl.At th 	ccjrcernrçJ '1r;1 ITItAy bQ 	iflrrm?ri 
aCCord3.r,1y .riti in czAnro thOt Abn%/Ft condit:Lram a ro (ptth1 	and h. /She 1 10 wil 1 i.n to 	rot thE, o-fftr,  , hL/5t,r ir.y br 	rc'1xv&c$ 
40"rni h/hr dutic'- 	rnuneditis, SUBJECT TO THE CCJNIITICN THAT ND 
VIGILANCE CASE IS PEND I NG/CONTEMPLATED AGAINST HIM/HER, with th 
dirc ton 	tt, fwper I. to t.t- i'-,ri,i ty D:tr c't tr 	NAcy,, 	V ic1y1iyi 

90ns1 	Offic.-+ Al 	 ddrc, ti.i.vnn 	h1ow 	J it t*nit 	by 
1-.12.96 	o5 Pr A ncapiti jrj th 	SAimL t a, on tr " 	on 	cl,tMt.t,ri 

The Dy. Director, 
Navoday,2i Vdy*tya Sac,'it, 
kre0ional 	f4ic, 
Upper XiachPnrn%iere, 
3h.flng.793 OQL (Mecha]ay) 

DeLi 0364...227336.227 

Yaur faithfully, 

- 

(ANURAG E*4AINAOAR) 
c 	IIi. 

gnQt.rc 

	

, 	R1irq Dri,r Pro4r3ri 

	

2. 	Torms . , uoriditionos o4 dputtri 

Copy toi- 

P itjr 	C.K. Rurushotama Naidu, Senior TeEcher, Govt. 
Roing D4-Dibang V&.1.ey. A1. P. 

Th& Dv. Orctor, NV. RoioriM 	
hi11ong 

Office  
rhc aLuve rrnc1 0+4 ic-er rn.y p1t 	ba:' 	] iowod to j (310 	the  
dL t. 	ubjccI tc, vtr 	c . t ion of ri I vnq orthr a nd other 
relixteri dc un'crt . Or hi /her 1 olt ncj • the JOININ43 REPORT, 
LPC arn the RELIEVING ORDER(AS PRESCRIBED BY THE SAHITI), IN 
-ORiGINAL, may be 4orwrded to the Smti ixt An eriy date, 

The Utv 	
A
jqiti&1u #o Chirsnn. VMc, flistt. Xokrajhar

State 

4 • 	IM3 	 $'r Irir. ips , Ijd'.i, Vtdy.1 	•cJLtdhon6 

request to hIIdovr 
 

U,p ch.rue, to tht newly poted Principal 
As per thn oiractxons r,4 Deputy L)rpt.tor, Fulgional Of+ic,', 

f Lllo\il 
oncernRd. 	 .; 	,,t, 

8rqhi1) 
S.ctor, Off jc.rir (Ett. ) 

ii 
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Talephon. .1 
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(Rr 	 fr 	fin kr 

¶tqT IrmIRI. t  

Grnm NAVSAM 

NAVOOAYA VIDYALAYA SAMTI 
(An t.0 	irn,us ()143riI,Iiur; ni Minwry ol 

Hvrnnliptoulro Quvtnpn1Cnt 

Li eparlinuilt ol Eduetion) 

A.39, KAtLASH C(OY 1EW (ELU110040 

4.8.2000 

No. 	 Datnl 

To 
Shri J.X,Kathar,IAS 
Iputy Ce1Ini6tSi.rbtr, 

.krajhar(A88&). 

&ubs 1..beerptiefl/direct rtcruitment in repect of Shri c,IaithA. 
principal,JNV.K1ekrAihar(4) — recjardinQ. 

Sir e, 

This in in reference to your letter N..DO/31/96/156 dated 
28.06.2000 regarifl9 ab rpti.n/direct recruitrnent in rupcot ot 

shri C.K ju1HV,j 	1&w). It ie to irLte 

y.that th.ere i w proviiofl of abecrptiofl in the SitLiti and 
I'MnCO it may nøt be feai'1e to abaorb Shri Nith1 permarufltlYa 
Regarding direct rec itm4nt, Shri Naidu may apply as anO w110I& 

the p.t of Principal vn direct recruitment it ic1vertitsedo 

Thankilig you, 

Youra faitb±UllYG 

c-- --, % l. 

DEPUrY DIREC3Ot(PERS.) 

H 

o f3 
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To 

The Director of choo1 Ccucation 
(ovorriont of /rnchl Pdeth 9  
Nhrl, 11un, brunachal Prctc1cth. 

Subs 1teqieat for fLtrtI2%X extczu3i.on of deputation period in rzipect 
of shri 

Sir e  

KincUy refer to this otfico letter of cv&.n nurbcr iutd 3042000 
on th subject citad above vido which you were requeLcd to 'jrant 
etenioa in r(pect of shri C .P.thidu upte the €nd of 	ctnbc'r 
2000. 

since the hrdhips boin faced by th wiiti for çettiny 
uitjble canuicatrn for tt post of Principala lizwo ztirnaa(ly been 

cxpainod in th said latter, you are turthor lec1ueLIt(:d to m:ant 
extension to Ohri Zialdu upto OecemUcr,2001 isa, for t.ho. fi(111 
vear iu hri Noid i do.lnq 9c0f ;tr tbreu hout 	,eiv 	tho 

CtlOO L 	 1 j)( 	ii I 	1 	iv LhOtiOCCLflb r 11 eXt( th 

is not jririted, will h.tve 	finite ct 1'ck to tho'o 
who re pieariny in i3ord Etrns in prticu1jr.  

'( 	j kirici].y Appxeciate our tifftculty ar jrcrit etiw.i.on 
for tho fifth year before that Af h 1nut _w:)x 1y 
time, he SV,,4 b 	txite1 Uei:inisely, 

Louu ftU. 

COp'y tcn 

1,...— Lc.put 	i.ircicL. L!V 	;1on1. ui .tcci • •t1 .onr 
bvt C. ..i', £Lu,Pri i ül 	1V,ciLr11ir, 
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NAVODAVA VIDYALAYA SAM ill 
MINISTRY OF HUMAN RESOURCE DEVELOPMENT 

(DEPARTMENT OF EDUCATION) 
A.39, Kailash Colony, New Delhi . 110048 

No.F.2-29/94-NVS(Admn.) 	 i .Dod: 22nd:June, 1096 

NOTIFICATION 

In exorcise of the powers conferred unour Hule24 of the Rules of Navodaya Vidyalaya Sarnti, the ., 
Executive Committee of the Samili heby makes the toliowing rules In modification of the rules notified vkJo 
notification No. F.1.67/89.Admn. dated 7 June, 1991. for regulating the method ofrocruitment to alliho posts 
In the Navodaya Vidyalaya Samniti 

Ia SHORT TITLE AND COMMENCEMENT 

(I) These rules may be called Navodaya Vidyataya Samiti Recruitment (Revised) Rules, 1005. 

They shall come into force on the date of their notification. 	. 

2, FUTURE MAINTENANCE OF THE SERVICE 

(I) All persons appointed on direct recruthnent basis in accordance with the Recruitment Rules notified 
earlier vide notification No. F.1-67/89.Admn. dated 711) June1991, or under any administrative 
instructions existing prior to notiticahon of the Rules, or on Permanent absorption basis in accordance 
with the Permanent Absorption Rules of the Samiti, shall continue in the substantive posts hold by 
them. 

(U) AU the appointments in the Samill after the notification of these Rules shall he made only in accordance 
with the provisions of these Rules. Appointments to existing posts not covered by these Rules shali 
continue to be in accordance with the Recruitment Rules notified on 7th Jun1991 mentioned above, 

Persons who have joined on deputation to various posts in the Samiti one year before the dato of 
notification of thoco Flubs, OtH be owen one opportunity of conuidorzition for permanent absorption 
in their respective poet otter nIilaIin of these Rulas, ;i9ainsl direct recruitment vacenciub urtioU 
olherwleo sDoclbiod in the fchodulc hrLo such of the dupulationistb who are not recommended 
for i'iborption brest 	ntinuu sri (lw ckime ctprcily lilt completiofl 01 Inoir copeultion porioci auui to . 

dmInictrrtlivo oxigoncias Thoretur imy vwputailonlut uuinij porsnnncnt nptyinurm; in 1110 	tbiilIl . 
will have to apply for threct recrumcmt as per prescribed ruies. 

All teaching staff other than Principals, and Vice-Principals and PGTs and all non-teaching staff upto 
and including Office Superintendents working in Navodaya Vidyaiayas in a region, shall be borne on 
the concerned Regional Cadre. The smiorily of Post Graduate Teachers, which is a leoder post for 
promotion to Vice - Principal, would be maintained on all-india basis. 

11 
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/ 	(v) AU Group A' and 0' employees of the Samiti including Principak; and '1icoPrincipals, will be borne 
on respective all-India Cadres. The seniority of employees borne on Rogicnal Cadre will be maintained 
at the Regional basis. Notwithstanding anything contained heroin any class or category of pOStS and 
incumbents thereof, may be placed in the Regional Cadre or All India Cadre, as the case may be, 
by genrai of special orders of Directory, NVS: , 

NUMBER OF POSTS, CLASSIFICATION AND SCALES OF PAY 

The number of posts, their classification and 11w,  scales of pity attached theroto shall be as spocihod in 
columns 2 to 4 of the Schedule arnoxed to this notification, 

NOTE : Teachers are entitled for senior scale and selection grade ri accordance with Govt. of India 
ted 20111 SuPl,,1907 oo ainende4 from Umc to Um 

METHOD OF RECRUITMENT, AGE.L$MIT AND OTHER QUALIFICATIONS 

(I) 	The method of recruitment, age-limitqualUications and other matters relaf rig to the said posts shall 
be as specified in columns S to 11 of the said Schedule, 

NOTE : In columns 7 and 11 of the Schedule, wherever. rf;gular service in a specilic scale of p'ay is 
mentioned as part of qualiticatforvexperience for the post, the allowances attached to that 
scale shall he comparable or equivalent to that prescribed by the GOl. 

For promotion to the various.posts under the Samiti, the composition of the departmental promotion 
committees for different categories of posts will be as given in Appendix-lA to the .Scbeduie..,' 

The composition of selection committees for appointments to various categories of posts under the Samtti, 
will be as given in Appendix-I B to the Schedule. 

The scheme of the Navodaya Vidyalayas provides (or admission of girls to Y'ie extent of atleast one-
third of the students in each Vidyalaya. In order to effectively manage the residential and custodial 
requirements of girl students. the Director of the Samiti may decide during each selection to enlarge 
the zone of consideration by upto 	% for female candidates in order to facilitate rricruilrnent of ,  
more female candidates for direct 1OCfUIiflU.rii in rospoci of all triaching f)OSIS in the Vidyolayw;. 

(lv) In order to encourage more female candidates to apply for teaching jobs in the Samniti, the upper 
ago-limit in case of -I emalè candkiafos applying for leachmng posts in the Vidyalay- would he 
extendable by 10 years while deciding their eligibility. 

(v) 	In cases where promotion has been pioscribed as a timef hod of recr uttirmont, the eligibility list for 
promotion shall be prepared with ref erence to the date of complelion by the officers of the prescribed 
qualifying service as on 1st October of the Recruitment Year in their respective grade/post. The 
Recruitment Year for promotions will be the calender year. 

vi) Notwithstanding anything contained in these Rules, the Director of the Samiti may, in case of urgent 
need, permit appointment on short-term contract against any post included in these Rules, on a 
consolidated remuneration, provided that the amount of remuneration shall not exceed the pay plus 
dearness allowance admissible at the minimum of the pay of the post. In such cases the contract 
period shall not nonrially exceed one year unless otherwise specified. 

5, - DISQUALIFICATION 

No person * 

(a) 	Who Ims Oittriint into or cutitttcliuJ a iminriraije with a lionwit liitvliitj o spokvio ttvtug, of 

() having a spouse living has enter Cd itilo or contracted inau iao with any person, shall be oIlçblo for 
appointment to the said i5ost, Provrded that the Samiti may, it satisfied that such mai rmnue  is  
permissible under the Personnel La'. -  applicable to such: person and lIre other party to tIre rnarriaye, 
and there are oUir grounds for so ooing, exempt any tirson Irorn thu operation of this Rule 
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( 	
When the Executive Committee of the Samiti upon a recommendal ion made by the Director to that effect, 
is of the opinion that it is necessary or expediont to do so, it may, for reasons to be recorded in writing, 
relax any of the provisions of these Rules with respect to any class or catogory of posts or persons. AU 

( 
L.  

administrative orders/instructions providing br any relaxation, exemption dc, of the provisions of Ro 
cruilment Rules issued prioi to notificalion of those revised Ru!s shall stand superseded alter notiIlaiion 
of these Rules, 

SAVINGS 

Nothing in these Rules shall afloct rosoatns, relaxations in ago. limit and othor 
CQICOSSiOnS roquiwd to be provided by the SamilI br the Scheduled Castes, Schuduled Tribes, Ex•sorvicomon and other 

	

I 	
special categories 01 persons in accordance with the orders issued by the Government of lndia from limo 
to time in this regard. 

INTERPRETATIONS 	 I t 

Any question relating to inlorprotation of thnse Rules sha!l be decidid by the Director, Navodaya Vidyalay 
Samiti. 
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NAVODAyA VIDYALAYA SAMITI 
(An Autonomous Oranirtjon of Mintstry of 

Human Resource Doveicpmont 
Department of Education) 

A39 I  KAtLASH COLONY NEW DE -LHI.110048 
Emait 	navodaya©ren02njcgn 

rlavodaya @nda.vsnf.netjn 
Webs ite: navodaya.njc.iri 

R11 /06/2001 

Date ci 

/ 
Gram:INAVSAMI 

In exercise of the powers conferred under Ruie-24 of 
the Rules of. the Navodaya Vidyalaya Samiti, the chairman, 
NVS, hereby makes the following Rules for regulating and 
method of absorption in Navodaya Vidyalaya Samiti by 
modifying the clause-2(ijj) of the Rules notified through 
Notification NO.F.2 - 29/94-VS(Admfl) 	dted 22 	June, 
1995: 

i. 	The notification No:F.2-29/94-Nva(Aj 	dated 
22 June, 1995 alorigwith the Revised Recruitment 
Rules, 1995, the Clause-2(ilj) may now be r?ad as 
under 

"Persons working on deputalon for atleast 02 years 
on a post in the Sarniti may be conidered for 
permanent absorption. 

(S 
Director, NVS ( 

To 

1.AI1 Regional Officers of the Samiti. 
All Jawahar Navodaya Vidyalaya. 
All Officers at NVS HQrs. 

.J'\ 
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NAVODAVA VDYALAYA SAIVI RI  
(An Aulonornous Organisation of Ministry of 

Human Resource Development 
Department of Education) 

A-39, KAILASH COLONY, NEW DELH1.110018 
Email 	ntwodnyaron02,iiie,in 

navodayc@nda.vsnLnet.in  
Website : navodaya.nic.in  
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Dated 

The serv ices of Shri C.K.P.Na idu, Princi pa I. Jawaa r 
Navod aya 	Vi ci' al aya 	Fkraj har 	(A ss an) 	are 	repn tr ia led 
to his parent department, w i t h irrrned iate ef I t, on 
administrative grounds, as per the request of Di rectorate 
of School Educal:i on , 3ovt. of Aruriachal Pra de sh vicle 
letter No.9TL2/134/Per/dated17th July2091. 

Shri Nidu 	is requested to t IR 	the complete 
charge of 	the vi dyal aya to the vice -Principal / Sen i o r 
Most R3T, as 	pr 	the directions of Regional Off ice 
Shi hong. 

He 	is 	ent ii led for 	trans far 1A 	etc 	asl3r 	tho 
rules of tl 	Sarniti. 

(V.K.Sl-V\RI1A) 
DY. D I FE Cl-  CR (P &E) 

XP r 
 C.K.P. Naidu

ipal, 
JNV Kokrajhar 
Ass am 

Copy to: 
Dy. Di rector 	NWS , Reg iona..I Off ice Shi II on p -wi th 
a 	reqiest 	to 	conduct a rnardatory 	audit of 	the 
vidyalaya and to øisure that 	there are 	no Cjes 
outstand ing against Shri Nai di. Hever, dues 	if 
any rraycl early be indicated in his LPC. 

The Director of School Educat ion, (3vt . of Ar un acha I 
Presh, Na. 	(Arunachal Presh) e- 
The 	D i s tr ic t 	ig is tr ate 1 	VNIC, 	Dis tt . 	 Kok ra j h a r 
(A ss an). 

SPA to Director, NJS. l-trs. 

w  V\ 
v~ 
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